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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes. having been authorised by the Committee to submit the 
Report on their behalf, present this Twelfith Report on the Ministry of 
Railways (Railway Board)-Reservations for, and employment of, 
Scheduled Castes and Scheduled· Tribes in Central Railway and award or 
petty contracts, parcel booking agencies and out-agencies to Scheduled 
Castes and Scheduled Tribes in Central Railway_ 

2. The Committee took the evidence of tbe representatives of the Minis-
try of Railways (Railway Board) and the Central Railway on the 30th and 
31st January, 1981. The Committee wish to express their tbanksto the 
officers of the Ministry of Railways (Railway Board) and Central Railway 
for placing before the Committee nmterial and information the Committee 
""'anted in connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee on the 
7th April, 1981. 

4. A summary of conclusions/recommendations contained in thetiteport 
is appended (Appendix IV). Af\.'(J'\.J"'\{-------
NEW DELHI; R. -tCBHOLE, 
Aprii 8, 1981 Chainnan, 
YaisaklJa 18, 1903 (Sa~) Committee on the Welfare of 

Scheduled Castes (llid 
Schedule.d Tribes 



CHAPTER I 
A. Introductory 

The Central Railway was set up as a Zonal Railway on November 5. 
1951 . There are six Divisions of the Central Railway as indicated 
below:-

Divisions Locations Headquarters 
(i) Bombay V.T. Mabarasbtra Bombay. 

(Ii) Bbusawal Maharasbtra Bhusawal 
(fu) Nagpur Mabarashtra Nagpur. 
(IV) Shofapur Maharashtra Sbolapur. 
(v) Jbansi Uttar Pradesh Jhansi. 

(vi) Jabalpur Madhya Pradesh Jabalpur-. 

1.2 The Central Railway bas six Workshops. Names of these Work-
shops and the places where tbey are functioning are:-

81. Name of the Works1top Location of the 
No. Workshop 

J. Pare) Workshop . Bombay 
2. Matunga Workshop Bombay 
3. Jhansi Workshop . Jbansi 
4. Bhusawal Workshop Bhusawal 
5. Manmad Workshop Manmad 
6. Bycula Workshop Byculla 

Department 

Mechanical 
Mechanical 
Electrical 
Enaineering 
Signal and Tele-
Communication. 

1.3 The 3 Mechanical Wod:shops are under the Chief Workshop Engi-
neer. in the Headquarters Office. The Engineering Workshop is under the 
Administrative control of the Chief Bridge Engineer. The ElectriC3l Work-
shop is under the Chief Electrical Engineer and Signal and T elecommuni-
cation Workshop is under the Chief Signal and Telecommunication Eogi-
neer in the Headquarters. All these workshops are under the Administra-
tive control of the Generat Manager. 

B. ReservatiOfI Orders alld Exemptions 
].4 loe Comntittee have been informed that the reservation orders for 

Scheduled Castes and Scheduled Tribes have been adopted from the follow-
ing dates :-
st. Category nate from which appli-
No. cable. 

2 
(I) Direct recruilntelfl: 

(a) Class I 

(b) Class In 
(c) ClaS!i tv 

1 

3 

Reauitment made by 
Union Public Smite 
Commission. 
5-11-]951 
S-Jl-19SJ 

.. ' 
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(h)~: 

(a) Class I (lowest rung) 

(b) Class W to <lass (( 
(c) Class W (teIoction) 

(d) CIus IV (Selection) 

(e) Class m(tlGIHeIection) 
(f) CIas IV (non-ecIection) 

2 

3 

20-7-1974 
20-1-1974 
4-1·lm 
4-1-1957 
2,7.11 .. 1972 

• 27-11-1972 

(a) The following percentages of reservations have been provided to 
Scheduled C.astes and Scheduled Tribes on the C.entral Railway '-

fa) Post /iIkd by Direct Retrllilmeltt: 

SC ST 

<a) AD India basis . 15y' 71-% 
{b)~besis 12'~ 10" 

(Ii) Posts fiUedby Promotion !!IX 1i% 

(iii) Posts /iIkd by tt'llf#t'D'tlry lIJ1poin1l1'11111t$: 

(a) Alilodiabtiis . U:v. 11% 
(b) Rcaionallwois t2~~ 10% 

( iv ) Posts filled by depUlDliQn 

No quota has been prescribed for filling up posts by deputatioo i.e. by 
Scheduled Castes and Scheduled Tribes. However, where the llUDlber of 
vacancies to be filled by deputation. is fairly substautial endeavour is made 
to fill a fair number of posts by Scheduled Ca51e/Scbeduied Tribe 
employees. 

1.S When asked what was the percentuae of .mervation in the Central 
Railway it was stated during the course of evidence that it was 12% for 
Scheduled Castes and 10% for ScbcduJed Tribes in respect 01 .PORS having 
pay scale below Rs. "2SI-. 

1.6 The Committee have been informed that no reservation bas been 
made for the post of Vigilance . Inspectors. 

1.7 Asked wby reservation rules have not been made applicable to the 
post of Vlgi1ance .Inspectors. the Committee haVe been infOrmed that the 
posts of VisiJance InspeclOJ'l are GOt atlcd in by direct recruitment, Theso 
posts are manned by sl8tI who arc brought on deputation from other depart-
ments. Tbereservation = are ensured in the parent cadre from where 
they are drawn. '1bese' only lateral enteries. no reservation is dono 
wbUe gettiJli staff to man these posts from various departments. 

1.8 In the V.,uanceDepartmcut persoas oaly from Railway Ministry 
or RaiJways Oraaaisation$ are stated to be taken. 
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1.9 The Committee have been further informed that the rule of exemp-
ting the post of Vigilance Inspectors is as per the standing instructions of 
the Department of Personnel and Administmtive Reforms with regard to-
filling up of posts on deputation basis. 

1.10 In reply to a query, it JrdS been stated, during evidence, that all 
the candidates including Scheduled Castes and Scheduled Tribes from the 
Ministry of Railways are considered for tbe posts of Vigilance Inspectors. 

1.11 In a written note furnished to the Committee it has been stated 
that reservation rules in promotions are not applicable to 'the following 
categories of posts :-

(i) Promotion against leave vacancies of Jess than 45 days. 
(ii) Posts filled by deputation. 

(iii) Posts fiUed by transfer. 
(iv) These work-charged posts which are required for emergencies. 

like flood relief work, accident restoration and relief, etc. 
(v) Promotion by Selection within Oass I Service. 

(vi) Promotion other than (v) above. where the element of direct 
recruitment exceeds 66 2/3 % .-

1'11. 1'be Conunlttee are perturbed to ROte that iBspite 0{ their ohser-
l'atiou fa para 1.11 of their 21st Report (Sbtb Lok Sablaa) that they are-
'i. prillCipie opposed to uy category of posts heiag exempted from dae pIII'-
view of reservatioa', a .amIJer of categories of posts ia the Ceatral Railway 
haTe beeB kept outside the parview of PresenatioD Ol'den ia faTOU of Sc:Ite-
dated Castes ad SdIeduIed Tribes. TIle Committee i. tlleir 21st 
Report (Sixth Lok Sabba) ad 1st Report (Seveatb Lok Sahba) haTe already 
saaested that "the whole policy of resenatioas ud to make reserfttioas 
applicable in toto to all the categories of posts i. the Railways sbouId he re-
viewd ia c:OIlSUItatioa with tbe Department of Pel'SOllllel ... Admillistratite 
Reforms." TIley hope this renew woahl he adertakea S80II so as to exteacl 
rHenatioa to aU categories of posts. 

C. Liaison Officer and Cell 

1 .13 In a note submitted to the Committee, it has been stated that the 
Ministrv of Railways (Railway Board) has a special set up at the Railway 
Board ievel under the churgc of an Additional Dircctor assisted by two 
Joint Directors. 

1.14 The Special Cell in the Ministry of Railways (Railway Boura} 
keeps a watch over tho impicmentation of the reservation quota for Schedul-
ed Castes and Scheduled Tribes on the RailwdYs. Besides, monitoring th~ 
implementation of the quota both in respect of recruitment and ,promotion. 
the Cell also looks into the grievances of Scbeduled Castes and Scheduled. 
Tribes. 



1.15 In a note submitted.. to t.he. . Committee. dle. existin.,. streng. th of the 
Reservation Cell of the Railway Board has been stated to be as . follows :-

1. AdditionaIDirector~t) (R.esorvations) • J 
2. Joint Director (Establislunent) (Reservations). . 2 
3. Deputy Director (Establishment) (Scbeduled ca..~ Tribe) J 
4. S«1ion 0ffiI0ler. .... 1 
S. Inspccton 2 
fl. A$$Istant$ . • S 
7. Upper Division Clerks 2 
$. Stcnopapber Grade ·D' 1 
9. LoMr Division <."IQ-ks • 2 

10. O. D. (Rcs.). Bombay . 1 

1.16 On the Central Railway a Special CeO headed by a Senior Scale 
0fficeT has been set up at the headquarters. An officer bas been nominated . 
on. each of the division and in the workshop to ensure quiCk and correct 
itnp1ernentation of policy decisions and also to look into tile grie'vanccs of 
employees belonging to Scheduled C.astes and Scheduled Tribes. The Chief 
Personnel Officer. Central Railway. is the Liaison Ofticer for this Railway, 
for the work relatin,_ to rese. .rvation. in services of Scheduled Cas. ·res/ 
Scheduled Tribes. He ensures timely and proper implementation of the 
instructions issued from time to time by the Railway Ministry and also ro-
dressaI oi grievances of employees belonging toScbeduled Castes and 
Scheduled Tribes. He also inspects therescrvation rosters maintained by 
the various units aod ensures rectificat:ioo of deficicnciC$/discrepandes 
whenever noticed. . 

1.17 The Cell comprised of one Senior Petsoonel Officer, 4 inspectors 
aDd other clerical staff. . 

1.18 The <lf6cers of tbe Cell both on the Railways and in the Ministry 
conduct intensive inspections for . effective implementation of the various 
orden relating torestrvaliom and also look. into the grievances of Scheduled 
Caste and Scheduled Tribe· employees. 

1.19 Ad:ed bowperformaOO! of the Reservation Cell coold be made 
more . effective, tbe representative of the Ministry of ~ailwaY5 . (Railway 
Board) has staled during evidence that the. Additional Director and Joiot; 
Directors assisted by the inspectors visit the Zonal Railway Offices. usccrtuin 
information, checked the records and held discussions in rcspectof reR~r\'u~ 
lions. The resen'ation Cell draw$ its inferences on the basis of certain 
stipulated statements received from the Railways and the. annual reports 
which form the basis of the understanding of (he progress of implementation 
both in recruitment and in implementing the reservation ·~licies. If the 
Cell is satirJied wjtb the progress, it lakes nOle of it but if It is not satisfied 
it refers; them back to the concerned Railway and gets claritications. The 
Committee bas been further informed lbalthe Cen is in touch with the legal 
department a& wellss the guiding ministries like the Department of PCI~nneJ. 
As a mattcrof fact. the Cdl acts as a wurcbdog and monitoring CeU on lh\! 
pr~ clirnplementat;on. 

1.20 Jntcply "' a question as 10 whetberperiodieal meetinp of the 
liaison Q!6«rs at the Zonal as well a$Di~isiona1Headqua.rte.rsha~ been 
arnn,ed· to discuss problems rclatin@. to abe mainler)ance of fO$ten eu: .• 
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1heCommil~. have been informed tbat the Chief Persormel Officer in the 
Ce':1tra1 R~ilway does impress upon the Officer5e'in-cbarge of the Divisions! 
. Umts the ~mportance o(tOO correct implementation of the orders relating 
to reservation of Scheduled Castes and Scheduled Tribes and also correct! 
maintenance of rosters. 

1.2 t During the course of evidence the Committee have been informed 
that at least two meetings of the Divisional Personnel Officers are held in 
a year. to check, rcvi~ nnd discuss the progress made in regard to imple-
mentation of reservation orders. There have also been instances when the 
Divisional Personnel Officers were called in for additional meetings. 1t has 
been stated that in Central Railway. meetings of Liaison Officers are also 
held to discuss the progress of recruitment and promotion of Scheduled 
Caste and Scheduled Tribe candidates. 

1.22 In a note submitted to the Committee it bas been stated that Esta-
blishment') of Central Railway which had been inspected by the Joint 
Director Establishment (R) I oJ Railway Board during the period from 
9th August, 1980 to 16th August.J980 were: (i) Central Railway Press, 
Byculla, Bombay. Oi) Central Railway Workshop, Matunga, Bombay (iii) 
Office of APO (Stores) at Headquarters Central Railway, Bombay V.T. 
(iv) Office of SPO (Engg.) at Headquarters of Central Railway, 
Bombay VT. 

I 13 The inspection reports on these establishments were sent to the 
Railway in October, 1980. 

1.24 The salient points noted during the. inspection were :-

In the roster registers no entry/updating had been made, colmnns of 
Category/Trade of the employees belonging to were not filled up, cutting! 
erasing of entries without signature of the competent authority, columns re-
lating to appointment of khalasis found blank, reservation points nc! speci-
fically indicated, incomplete entries in the roster, inCO'mpleie or improper 
maintenance of rosters. 

1.25 The six Establishments inspected by the Joint Director Estt. (R) 
I, Railways during the last two years were :-0) 01fice of the Divisional 
Superintendant Bombay. (ii) Office of the Assistant Engnieer, Agra Cantt; 
(iii) Office of the Printing and Stationery; (iv) Office of the Dy. Chief 
Mechanioll Engineer, Loco Workshop, Parel, (v) Office of the Divisional 
Superintendant Jhansi, (vi) Office of the Divisional Superintend'lOt Nagpur. 

1.26 "nle important points broUght out in the iJlspection were similar 
to those of the points during the inspection from 9th August, 1980 to 1.6th 

.Angust 1980. The Central Railway is stated to have taken the appropnate 
·actions thereon. 

1. 27 TbeCommittee DOte that the Chief PersoaaeI Oflker iD the Ceatral 
Railway Headquarters bas beea appoiDted as the Liaisoa OtIcer to periodi-
cally iaspeet each UDlt ocI report the progress regardiag iDtake of Scheduled 
Cas&es ... SclIecIuIed Tribes iathe senices as per the quota reserved for 
them to the GeDeraI Muqer. The CfJllllDittee .~ Dote tbat ODe of the 
·Joillt Directors (Establlsbmeat) iD tile Railway Board, whose jurisdictioll 
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COYer'S the Catral Railway, also l'isits TariGUS _Its .r the Railway to keep 
a watch oYer die implftDeDtatiOll of Resenat_ Orders I. ravour of SdIecbded 
c.tes aDd Scheduled Tribes. 1ft CGlllmittee Deed 1IanII)' stress that die 
LiaiSOll otIic:er _ to ftISUre due COIllpUaa« by the sabor.i.ate.ppoiat .... 
.. thoeines or the orders ... iastructioas pertaiaiac to tile ~natioa of 
'facades ill '.MIIl' of Seheduled Castes ad SdtedaIed Tribes a" other ~ 
fits a4missiWe to them. 11te Conunittee suggest that the iaspedions by die 
oI6cers of tile MiBistry of Railways (Rail".,' Board) sIaouht be made 
lIlOI'e fretpIeatI). so th.t laadequacles 4eteded ia the fuadioailt& of the Cell 
ill .. Raihr8JS are corrected timely. 

1·28 TIle Committee are perturbed to DOte that tbe poillts brouIbt 
out by tbe iaspectioa bel. ia 1980 "-ere similar to the poiats brou&bt oaf 
by the iJaspectioa llel. two )'ean earlier. This clearly iadicates tbat .. 
fellow up actioa is tUeil .. the iIIspectieD report. The COIIIIIlittee expect 
die iaspec:tilta authorities to eIISIIre tbat the deftdeacies poillted out by thea, 
are pr~ty takea BOte of 50 that siDriJar mistakes are got repeated. 



CHAPTERn 
RECRUITMENT AND PROMOTIONS 

A. Recruitment Procedure 

2.1 The Committee have been informed in a written note that on Rail-
W~lyS, recruitment to Class-I services is made by tbe Union Public Service 
C'()m~1i~sic.>n. ~pointments. t~ Group-B, i.e. Class-II art· mostly made by 
selection lrom among the eligible Class-III employees. However, 30% of 
,the Assistant Security officers in Class-II are appointed by direct recruitment 
through the Union Public Service Commission. 

2.2 As regards the recruitment to Oass-lIl both Technical and non-
technical, the Committee have been informed tbat the recruitment is made 
tlrrough the Railway Service Commission, Bombay: The selection is made 
on the basis of written Test and or/Interview. Appointments in Oass III 

.-.re :llso made by promotion from Oass-IV post. 
~.3 So far as the recruitment to Class-IV is concerned, it is done by 

a I)(:partmental Committee of Assistant officers by screening avaihtble work-
ing casual labourers/substitutes with sufficient length of service. In case 
adequate number of Scheduled Caste and Scheduled Tribe candidates am 
nOf available from amongst the casual labourers, recruitment from the open 
rmtrkct is made. 

2.4 10 reply to a question as to how many Scheduled Caste and Schedul-
ed Tribe candidates were recruited upto 31st December, 1980, the represen-
tative of the Railway Board has stated, during the course of evidence, that 
the progress both on recruitment and promotion front is quite satisfactory 
in respect of Scheduled Castt.'S. So far as the Scheduled Tribes are con-
cerned, there is always a dearth of such candidates. The R.a.iJ.ways sent out 
tcam~ where the Tribes are concentrated to find out the Scheduled Tribe 
candidates but much progress could not -be made. It has also been ~tated 
that as a result of stay orders on promotion direction~ from the Ministry of 
Home Affairs of SCS/STS against reserved quota by the Supreme Court, 
the cra~h programme of recruiting Scheduled Tribe cmdidates by sending 
tcams to the Scheduled Tribe are-cls' has been kept in abeyance. 

2·5 The COIIUIlittee BOte that reauitmellt to OasrIV is Blade by 
scneaiag a,'allable casual labearers sUstitutes ia tile Ceatral Rail",'ay ... 
if requisite ... ber of Sdaeduled Castes aad Sc:WuIed Tribes are BOt uailaWe 
to fiD tile vacancies resened for them recruitmellt is matle from tile opeIl 
aaarket. TIte Committee recommead tbat a Seheduletf CastejSchetlaled 
Tribe oftker sIteuhI always be associated with the- Scrt'eIliIil Committee 
to safepard tile iDterests of SdledaIed Castes ad Scheduled Trliles. 
The COIDIII.ittee also desire tIaat ",1aJle ewgagbIg casaal labourers in the iDitial 
stages, it should be ensured that ...... te IIUDIber of Sebeduled Castes _ 
Seheduled Tri1tes are reenited so that there may DOt be uy diftieulty ia 
filii .. the reserved fIUOla at the time of tbelt screeabtg fqr regular appoilltmeat. 

7 
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B. Advertisements Qnd Empi<1yntell/ Exchange 

2.6 In a note furnished to the Omuniuee. they have been informed 
that specific number of vacancies reserved for Scheduled Castes and Sche-
duled Tribes are clearly indicated in the demands pJaeed with the Employ-
ment Excbange or in the advertisements for a recruitment. For Central 
Railway, Railway Service Commission publishes a consolidated Employment 
notice in the ,appro,,"ed News papers. The Committee have also been in-
formed that in~ructions have been issued to the Commission that vacancies 
should be notified to the Employment Exchanges, simultaneously, the near-
by station of AU India Radio should be requested to include this matter in 
their annoul'K.'ements. 

2.7 Ask.ed Vtbat action is taken if the local Employment Exchange is.. 
unable to sponsor suitable Scheduled Caste and Scheduled Tribe candi-
dates for recruitment, the Co~tree have been informed that the recruitment 
is made on the bas,is of appli6tions received by tbe Commission directly and 
the candidates are required to apply in the prescribed application forms. 
The Commission does not take cognizance of the candidates sponsored by 
the Employment Btchange. 

About the publicity and advertisement of vacancies in tbe Central Rail· 
waytb:: ConlmiUee have been informed during evidence that the Central 
Railway are sending copies of advertisements to the local Scheduled Oasto _ 
and Scheduled Tolle MPs and MLAs and also to the Memhers of the State 
and Parliamentary Committees on the Welfare of Scheduled Castes and 
Scbedu1ed Tribes. About the suggestion of the Committee that the auver-
tisemenb should be made through Radio. TV and the regional 4anguage 
parers so that the Scheduled Ca~e/Scheduled Tribe candidates residing in 
baclYtard areas may apply for the posts, it has been stated, during the 
course of evidence that they wiD th-ink over jt and win ask the Railway Ser-
vice Commission to explore ways and means of sending advertisements to 
..emote areM. The representative of the Ministry of Railways (Railway 
Board) also agreed to the "5u~tion tbatin the udvertisement instead or 
saying preferably for Scheduled Caste/Scheduled Tribe it wiD he added 
"reserved for Scheduled Castes and Scheduled Tribes." 

2·8 neCenuaittee feel that ~ pre5eld .,. .. of advertishtg .acu-
des for ~ darotIgb leadilla utioul papers., - etc. -needs to be re-
..... Dr ~Ied Cute ad Sdlc8led TlftJecetRl aiftft ar"--!!1 c....... fa INtctw.d ... NIIIOtf' arns. .. ___ to ·reacIa dteIe 
CI.?· "des. lIIber& ... eats .... w .... la .......... '''''--__ 
neia." __ ....... rMIo~'" TV. 

Z of TlleC ••• iUer,..... .... that sitwtIttueeatdy wit.·dIe ... 
", rea. , ....... ertieemeill ... die·· ......... r ..... to·ttte Eaa,leyaaetat 
·EacM .... tile mreatN wac .......... aho be.1IOf.ffW t1J 81. dIe·.·~ 
ftIIbterei ~~ e( Scll, .... ·Casta_·SehedaW 
."..... ... ,.'. Dbector of S ........ Castes .... ScheIIaJed~; DIreeter 
., SedtII Wellate aM C .. t ..... r. Sda ..... Casces .... SdteRW 
T...... Alto lit .... ..,.~, iDIteH 01 qy'-l vaeut posts prfferabfy for 
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SdIedIded Castes(fritJes, it shoald be said '~ese"ed for Seheduled Castes 
.... Sebedaled TriMs" 

C. Railway Service Commission 
2.10 In a note furnished to the Committee they have been informed 

that the Railway Service Commission, Bombay consists of a Chairman and 
a Member Secretary. The earlier Chairman of this Commission belonged 
to Scheduled Caste community. The posts has since fallen vacant. Shri 
S. R. PatH Who also belongs to Scheduled Caste community and who was 
Member Secretary. Railway Service Commission, Allahabad, has been 
trunsferred and posted as Member Secretary, Railway Service Commission.. 

2.11 The Railway Service Commission makes direct recruitment for 
class III posts for Central Railway. The Commission advertises vacancies 
on lhe basis of requirements furnisbed to them by the Zonal Railways. 
Sclcl:tion is on the basis of written test and/or interview. Candidates are 
selected according to the merit/position obtained by them. Where the 
number of candidates is less than six times the vacancies advertised, the 
Commission has tbe discretion to dispense with the written test and the 
selection is made on the b'dsis of a viva-voce itself. 

2.12 AskeJ whether tbe Railway Service Commission wascompetcnt 
to give relaxations in the minimum qualifications prescribed for various 
posts, the Committee have been informed that the Commission is not com-
petent to do so. No minimum qualifying marks either for tbe aggregate or 
. or individual items is prescribed·· for Scheduled Caste and Scheduled Tn"be 
andidates who appear for intenriew. 

2. J 3 Asked to state the time lag between the indent placed by the 
Railway authorities and supply of a penal of selected candidates by the 
Commission. the Committee have been informed that a time limit of live 
mcnths in the case of technical categories and seven months in the case of 
non-technical categories WdS prescribed from the receipt of indents to the 
finalisation of the recruitment penal. While in tecbnical categories, the 
commission have been able to adhere to the time limit more or less but in 
the cas·e of non-rechnicalpopular categories in view of the large response 
from the carididates the tllpe taken for finalising the recruitment panel is 
about IS to 18 months. 

2.14 Asked 'Why a long time was taken by the Railway Service Com-
mis:;ion in making recruitments, the representative of the Railways has 
stah.'<i during the course of evidence that some Commi~ions are quick in 
filling up the vacancies but some are not. In Secunderabad and Madras 
the overall condition is good but in Bombay, Calcutta, Allahabad and 
M1.!7<ltTarpur the recruitment is delayed. In technical posts the delay may 
be avoided but recruitment of non-technical posts takes much time becau~ 
the number of applications are large for these post. Moreover, screening of 
npplications, written examination and interviews require much time. In 
popular category the time taken for recruitment may be about 15 to 18 
months. 
. 2.15 There are Railway Service Commissions in a O\lmber of cities i.e 
Bombay, Calcutta. Madras. Allahabad, Gauhati. BanagaJore, Secunderabad 
etc. The reprcscntativehas further -stated that With a view to expe.dite the 
work of recruitment through Railway Service Commission the pattern Qf 
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-examination has beeD changed. They· have introduced objective type test in 
place of routine type test which helped to save time. Moreoy~r, columns 
In application forms h~*",e also been simplified. 

Th~ Committee have been informed tbat the Central Railway has no 
liaison with the Indian Institutes of Technology and Industrial fraining In!>ti-
lutes for recruitment of requjred types of personnel for the Railway Work-
soop. However, In trained candidates are taken as an input to the man-
power in the Workshops. 

2· J 3 11ae Committee regret to Dote tlaat theCfttraJ Railway alKl 
tile Railway Seniee COIIUI1issi_ b.s ao Ii ..... witb lhe m's ad other 
tn ical lIIstitadaas for seewi-a suitable c:aMhlates to InaII various posts iD 
tile Railway. T1te Committee ~ire fllat both die Ceatral Rallway aad the 
Railway Service COllllDissiOB..... have dose liaIseD with lIT's .... m's. 
Also, die liaiseD of6cer of die CeIItraJ Rallw.y should .... ve a dese.1i.isoa 
wida dIese illstinrtiOM for the recnltJBeat or Scheduled Castes ... Scheduled 
Tribes iu tile skilled'" seali4iUetl categories or posts ia the. ee.tr.1 
Railway ... its worksllops. 

2 '17 ... ComtDittee are ......", Ie IearD that the Railway Senice 0---_ tabs ..... t 12 to JI.-Ias ill filial"" die seIectiGII for popular 
cat .. ies ia Class m posts aM aboat S to 7 ....... for teellaiul and 
...aedIIIka1 eatea-Ies iD CntraI Railway. n.e C.....uttee would like 
tile Mitaistry or RaUways (RaDw.y RoaN) to 10 Iuto tile work'" of tbe 
C....... pIItiadarJ)' from die ugle of furtIaer &iIapIifyiag eumiutioa 
proced_e aM depIeyiII& mere ataI' ia the COlllBtissiOll to ellMH'e alia. the 
time ... ItetMa t.ate .r adYertisetDellt'" tile date of .ppoIDtmftlt is 
ndeed to tile ...... mial .... 

D. Concessions alld Relaxations 

2.18 In Central Railway the follOWing relaxations/concessions have 
been granted to Scheduled Caste/Scheduled Tribe employees :-

(J, Scheduled Caste/Scheduled Tribe ca~idatcs are supplied Rail-
way Service CommiS6ion forms at concessional rates. They 
arc al..u issued free Railway passes for their journey from tht-ir 
horne towns to the station where the examination/interview is 
held. Return journey passes are abo given to the candidates. 

(2) Scheduled Caste/Scheduled Tribe candidates are giv\.'1l two 
chaD<:eS to complete the apprenticeship/training with stipend 
and the third chance is given without stipend. If they fail in ihe 
third chance 10 get through the apprenticeship, they arc absnrb-
cd in alternative categories where there is a shortfall in the 
reserved quota if considered necessary on review of each C:lse 
on itf! merits. 

(3) A!\ far as possible. Scheduled Ca..;te/Scheduled Tribe empjoyees 
arc posted JI(' __ "lr to their bome towns. 
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(4) For ~ppointment as Rakshak and SUb-Inspector on the Rail· 
ways, Scheduled Caste/Scheduled Tribe candidates are allowed 
relaxation in the physical standard as indicated below:-

---...,---._. 
Community Height Chest .·R __ ·'_~ _______ ~ 

Scheduled Caste 160-00 em. 76-20cm. 

Scheduled Tribe 150-00 em. 76·20 em. 

Others 167-00 em. 8t -30 em. 

(5) In cal>e of promotion on the basis of senioritY-CUlD'-Suitability 
a conce.ssion of 10% marks is granted to Schequled Caste and 
Scheduled Tribe candidates in categories where safety aspect is 
not involved. • 

(6) Scheduled Caste and Scheduled Tribe candidates are inter-
viewed in separate sitting.<; on a different date. 

2 ·19 The Committee DOte the relaxatioas aad OOIleeSSiOllS giveJl to the 
Sdaedaled Castes aad Sehedaled Tribes for reauitmeat ill the Central 
RaiJway. They feel that if ~ aad relaxatiom are· grated -,genUiDel)' 
there wiD be DO diftieuIty ill geUiag mpdred BIIIIIber of ScbecIoIed Castes aad 
Scheduled Tribes for the posts reserved for them. 

E. Maintenance of Rosters 

2.20 The Committee have been informed that to ensure pr~r imple-
mentation of reservations prescribed in recruitment and promotional cate-
gories. rosters as prescribed by the Railway Ministry are maintained for each 
-category, both for recruitment and promotion. The actual number of vacan-
cies reserved for Scheduled Castes/Scheduled Tribes in any recruitment! 
promotion is determined on the basis of the points in the roster. 

2.21 The controlling officer of the concerned establishment is responsi-
ble for the correct maintenance of the roster and to ensure that reservatiolls 
for Scheduled Castes and Scheduled Tribes are made according to the points 
in the roster. At the Divisional/WorlcsJw.p level a Cell exists and a Per-
sonnel Officer is nominated to look after this job who is assis!ed by Inspec-
tor. In the Headquarters Office, there is a separate CeH for ensuring 
that the reServation orders for Scheduled Castes/Scheduled Tribes on 
1be Railway as a whole are actually fonowed. The Cell c:tmprises of 1 
Senior Personnel Officer, 4 Inspectors and necessary compJ.ement of clerical 
'staff. The Chit.f Personnel Officer js the Liaison ,Officer for ensuring cor-
rect implementation of reservation orders. . 

2.22 The rosters are inspected by the Inspectors attached to the reser-
vation Cell at Headquarters. In addition, Senior Personnel Officer (Reser-
'Vation of Posts) does periodical inspection of the rosters both at Headquar-
'ters and on divisions and other units to ensure that the assessment of quotas 
for recruitment and promotion are correctly made with reference to the 
initial records maintained for the purpose. Omissions and irregularities. 
jf any are brought to the notice of thecoocemed officer and :rectified. The 
Committee have been informed that during the inspection held by the 
2-43LSS/81 . 
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Ministry of Railway in August. 1980, same mistakes in the maintenance of 
rosters bad come to notice. It has also been stated that these mistakes were 
'clerical omission' in the up keep of registers. 

2.23 In reply to a query as to what exactly was meant by 'Oerical 
Omission' found while inspecting rosters, the representative of the Minis~ 
try of Railways (Railway Board) has stated during the course of evidence 
that in some columns the figures might have not been entered. He has 
further stated that the kind of error is only clerical omission of figure and 
does not affect promotion of any body. The corrective action taken in this 
regard is to straightway draw the attention of the person concerned who 
mak~ an entry. In a case of failure, of grant of promotion the error to; 
corrected by the organisation straightway. Attempt is also made to find 
out whether it is a deliberate omission. The representative bas also stated 
that such omission did not cause injustice to any Scheduled Caste and 
.Sche<luled Tribe employee. Moreover, ifl there is any case of in injustice. it 
is recorded. According to the witness omissions in question were :-a 
carry forward figure from year to year which was not entered in thl! register 
or the caste was not indicated in the right column or the entries were not 
attested by the Competent Authority. The representative of the Mmistry cf 
RaHways has further informed the Committee that apart from surprise checks 
and routine inspections at the Railway Board level too there were organisa-
tions to correct. In response to a suggestion he has agreed to· intensify the 
inspections twice ~ year instead of the inspecti.on in a year 'as is being dope 
at present. 

2 ·24 TIle Committee are ....."y to lean that eva .daou&h a Sped" 
Cell exists ill die Miaistry of llalIways (ltaiJway Board) aad daere Is a Spedal 
Cell at thelletl~en of tile Ceattal RaHway, to easare timely aDd proper 
l~tiOll of retelTatlCIII ...... tft roster repsters haYe .. beea ...... 
taiDeII propedy. TIle C...uttee attada peat imponaace to die proper 
mamteuJM:e of I'CIIICen ...... Jaardly poi8t oat that the rosters are the 
besle ".Wllts GD 1M basjs of wIalch mu.c up of Yacucies by SdaedaW 
Castes ... SdleRied Tribes Ire to be detenahled. 11Iey, tberefore, feel 
daat the Uaisoa otkers ad dMaIe wllo .... tile Cells ....... N .. to 
r.use their respoasIWJitIes. It ...... lie impre.e. IIpOD .. tUtto aYOW. 
.., ~ice to tile SdIeduW Cute aad SdaeiaW TriM Coaamaities, it 
is eseeatlaJ that the nsterregiaters ete.are .......... properly. 

F. Prtmroti01l8 
2.15 The Committee have been iuformed that the percentage of reset-

vation in promotion in Central Railway is 15 % for !.he Sch:duled Castes 
and 7! % for the Scheduled TribeS .. In reply to a question, the Q:\~mittee 
have been informed. that- the iostrUct1ODs of the Railway Board that if Sche-
duled C.aste/Scbeduled Tribe candidates are not available upto the prescribed 
reservation qUOUlt the best among tbe failures should be promot~ and if 
t,fleir pcdorm.ance is found satisfactory" tllt.''Y should be empaneJled; have been 
implemented to full extent 

2.26 It has been stated in a uote that in Central Railwa;y two crash 
programmd were launched to appoint/promote Scheduled Caste/Scheduled 
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Tribe candidates. In the first crash programme which was launched bet-
wl!en 1-12-1975 and 31-3-1976, 394 Scheduled Castes a;nd 147 Scheduled 
Tribes were promoted to Class Ill. In Class IV as many as' 80 Scheduled 
Castes and 62 Scheduled Tribe candidates were promoted. As regards the 
second crash programme which was launched between 1-10-1977 and 
and 31-3-1978, 219 Scheduled Castes and 220 Scheduled Tribes were pro-
moted to Class III. 79 Scheduled Caste and 206 Scheduled Tribe candidates 
were promoted to Oass IV. 

2.27 The following ad hoc Promotions were made ~n Central Railway 
during the last three years :-

Class of service 

Oass I (Class II to Sr. Scale) -
aass 11 
Class III 
Class IV 

No. of ad-hoc promotion 
made 

86 
216 

2055 
98 

2.28 The legal 'advisor to the Ministry of Railways (Railwa,y Board,' 
explaining the position on Supreme Court judgment in regard to reservation 
in promotions stated during evidence:- . 

"At the outset, I would like to bring to the notice of the Conunittee 
that there were two writ petitions which were filed, one by the Akbil 
Bhartiya Sangb ~ the other by the Non-gazetted Employees Asso-
ciation. Both involved identical issues. The regreta,ble feature 
here is that both were not heard together. If tlmt were done, there 
would have been no scope for any difficulty in the implementation or 
in the understanding of the stay orders which were passed during the-
pendency of both the writ petitions. 
So far as the writ petition of the AkhU Bharatiya Sangh is concerned. 
the judgment which has emerged and which is reported in the AlI 
India Reporter-it has been done very quickJy because of the impor-
tance of the judgment-theeffect is that we have already issued a 
letter to all the Railways on the 3rd January. Earlier to that, after 
the judgment wa,o; delivered, a· review application was moved. 'fhie; 
came to our knowledge within a week or so, soon after it was filed. 
The judgment was given in the middle of November, and about the 
end ..)f November. we came to know of it. Immediately, we got in 
touth with the Goverpment A~vocate incharge in the Supreme Court 
building. _ We were infonned that such a review apphcation had 
been filed. 
In regard to the dispoml of the review application, unlike in the High 
Court, it appears that in the Supreme Court it is done by circulation 
among the jodges. We were informed that it was under _circulation 
among the judges. We were informed that it was under circulation 
soon because two of the judges who were a party to the judgment 
were due to retire within a short time. - I am referring to Justice 
Krishna Iyer and Justice Pathak who have retired recently. _ We 

- were told thaf they were likely to pass -orders ~ore they' n:tired. 
within a fortnight or so. On the bam of that report. Wl.~ waited for 
sometime. But later on, when learnt that it was not coming up. we-
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issued dear instructions which I will presently bring to the not ice eX 
the Committee. The result of the judgment is that we would give 
effect to the reservation in the matter of promotion and recruitment· 
nnd the point-to-point roster. That is very clearly laid down. 
I may also bring to the notice of the Committee tbat the ~t('OD(:! 
petition which for· some reason or other did not figure in the earlier 
one .;s now posted for hearing on the 17th February," 

2.29 When asked to ao;sure the Committee that the court affair would 
not drag on in order to suppress the promotions and benefits accruing to the 
Scheduled Castes rutd Scheduled Tribes, the representative of the Ministr} 
of Railways (Railway Board) stated during the course of evidence :-

"With regard to tbe promotions, the departmental instructions are 
clear. 
Only with regard to the crasb programme of recruitment, W;! had 
administratively a situation to contend with, whether to embark on 
such a crash programme of this nature when a second wnt had not 
been beard simultaneously and a larger bench would hear it. as the 
Legal Advisor has just now explained. It is 'about to be heard in 
a few days time. This W8$ the appropriate JUDcture. In case there 
~hould bt: some reversal and mOle confusion caused, it is o&lly an 
Administrative problem that we have to contend with." 

1·30 Tile CoIIuDiUee feel dIM wltell die Supreme Court has _ isstled MY 
.., order .... die "aliellcy of the secGIId writ pedtiOll before them, tile 
Railway utIIori&i~ ... tbe buts or tile Jacl&emeat Pl'ellhy the Supreme 
o.rt _ die writ tetJtfoa of dae Aldall BllartiJa SugIa, sboaN have iImDe-
4iately resoned to die appUcati_ of restnadoa criers III ~ .... 
..... me made ......,otioas IS per l"OIIter system. The CGlllmlUet ...... 
.. tJuat a peat i ... I ...... , flue'" aeated darJag the peMeaey oldie 
... writ peWi.. 'IlIeJ, tMnfore, recut,' eM tIIat a crItIIa . .....-e 
...... IlIIIDfJtiately H ... ertakea to 111 ap tile pp as early as possible. 

G. Deputation 
2.31 Asked what was the number of deputation posts categorywise in 

the Central Railway aod how maay of tliem. were held by Scheduled Castes 
and Scheduled Tribes the representative of the Ministry of Railways (Rail .. 
way Board) has stated during evidence that the Chief Security Officers are 
deputed by the Ministry of Home A1IBirt 00 each rai1~ from among the 
JerviDJ; police officers of the states served by Railways. 

2.32 The Committee have been informed that the posts of Vigi1aDce 
lnspectors are not filled in by direct- recruitment but these posts arc ltWIlled 
by staff who lire brogpt on depatatioIl from other departments. This prae-
1ice is sta&ed to be in COIUIOIWlCe With the standing instlUctions issued by 
the Department of Personnel 'Bod Administrative Ileforms with regard to 
filling up of posts on deputation bull. 

2.33 Tbc Committee hope that the MiDistry of Home Affairs "lDd the 
lUiIway aothoritiet wbile ·fiJliDgup posts ct Cbief Security.08lcen and Vigi-
lance btspectors keep in view tlle·cIaima of ScbeckdecJ Caste aDd Scbedukd 
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Tribe can~ to these posts as per extent orders on the subject and consi-
der suitable candidates available from these communities for appointing as 
Chief Security OfIicers and Vigilance Inspectors. 

E. De-reservation 
2.34 in a note submitted to the Committee, it has been stated that in 

Central Railway, General Manager is empowered to de-reserve reserved 
vacancies in technical and operational categories of non-gazetted service. 
General Manager, while ordering de-reservation bas to satisfy that aU 
possibJe measures have been taken to recruit or promote Scheduled Castes! 
Schedukxf Tribes. General Manager has to report to the Railway Board 
all such cases where de-reservation orders have been issued or ordered bv 
him. . 

2.35 In respect of other categories, both non-gazetted and Gazetted 
services, de-reservation is made with the prior approval of the Department 

. of Personnel and Administrative Reforms, Ministry of Home Affairs. 
2.36 The Committee have also been informed that the procedure laid 

down in the Department of Personnel and Administrative Reforms O. M. 
No. 28/14/74-Establishment (SCT) dated the 12-7-1976 is being followed 
in Central Railway. In addition to it. the Railway Board is exercising 
check in the matter of de-reservation of reserved v~cancics by the Railways. 
This is being done by means of periodical statements sent by the Railway 
to the Railway Board. 

2.37 The number of reserved vacancies which have been de-reserved 
during the years 1977-78, 1978-79 and 1979-80 have been stated to be 
as under :-

Year 

19'77·78 

Oa<;s J 
Oassll 
Oass III 
Oass IV 

Class I 
Class II 
CJassIIl 
Oass IV 

19'79-80 

Class I 
Class If 
ClasslJ( 
Class IV 

No. of reserved vacancies 
de-reserved 

r-----"'~---, 

SC ST 

2 

14 

13 

13 

2 
7& 
11 

19 

26 

2.38 During the course of evidence it has been stated. that the procedure 
(\f cfe..reservationas contained in brochure is meticulously followed. The 
statements of de-reservation are sent to the Railway authorities. In case of 
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flon-~azet1ed services, de-reservations are made with the prior approval of 
the Board. . In ottter categories, de-reservation is made with the prior 
approval of the administrative authority. The representative of the Ministry 
of Railways (Railway Board) has added that tbepower of taking decision 
of de-reservation and its notification has been delegated to the General 
:Manager. He has further stated that in the year 1978-79 there hasheen 
~ decrease in de-reservation as compared to the yeat 1977-78. 

2.39 During the year. 1979-80, it has been stated that, 13 Scheduled 
-ca...re and 26 Scheduled Tribe posts were de-reserved in Cla.~ m. The 
number of Scheduled Caste posts de-reserved is stated to be the. lowest in 
the last 3 years. The Scheduled Tn'be posts which were de-r~ were 
-of promotional categories and did not fall under direct recruitment. 

2.40 When asked why de-reservations were made even in the years 
1978 and 1979 when two Crash Programmes were launched to make up 
the shortfan. the fClXesentative of the· Ministry has stated during evidence, 
that de-reservation cases are limited to certain categories only in which 
they do not have the personnel for promotions. 1bere is no de-reservation 
so far us the recruitment categories are concerned. It was in the event of 
non-availability of candidates that . de-reservations have been resorted to. 
The vacancies are carried forward, for three years a.nd it is only after tbat 
period when de-",serV3tion is made. The number of de-reservations has 
been stated to be quite low and the strenAth is quite substantial in the 
-various· categories. 

2 ·41. '11le C_lttee are .....", to DOte that a large aumber of resened 
.Y8C8IICleS have 1Ieea. 4e-reuned ia various grades dariag the l8!'t three years 
.... also Griag tile two crasII prop'lIftIIIe5. The Committee are strCJIIgIy 
of the opiBiOll that 1lO,KIUIcles l'ftIft'Yedfw Sc:hedtIled Cutes aad SdIedaIed 
Tribes .... be ..... estne4. 

I. lkpartmt7ft41 Recruitment Committees/Selection Boards 

2.42 In a note submitted to the Committee, they have been informed 
that wberea large number of working casual labourers/substitutes with 
-.ufficient length of service are available,recruitment to Class tv is made 
':ly screening the working casual labourers/substitutes by a ~tal 
Committee of Assistant Ofticen. 

2.43 In another DOle furuished to the Committee. it has been stated 
that in Central Railway tbecomposition of the Departmental Recruitment 
Committee!! and Promotion Boards is as UDder :-

From Class lito Senior Scale : 

3 Head of Deoartmcuts including concerned Head of Department and 
Chief Personnel Offieer .. 
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From C/ass 111 to Class 11 : 

.4 Head of Departments including concerned HeacJ of Department and 
ChIef Personnel Officer. 

Within Class III for grades Rs. 550-750 (RS) and above: 
3 Jr. Administrative Gr~de Officers includidng one concerned Depart-

mental Officer and a persoonel Officer. 

For Grades lower tlum Rs. 550-750 (RS): 

3 Senior Scale Officers including concerned Departmental Officer and 
a Personnel Officer. 

Cross IV to Class 111 : 
3 Assistant Officers including an Assistant Personnel Officer. 

For Casual labour to regular Class W : 

3 Assistant Officers including an Assistant Personnel Officer'. 

2.44 The Committee have also been informed that as far as posstole 
one Scheduled Caste/Scheduled Tn1>e Officer is included in the Recruitment 
Committees/Selection Boards. 

1 ·45 The Committee would like the Ministry of Railways (Railway 
Board) to direct aU the Railways to associate scbecluled Caste ad Schedaled 
Tribes officers with all the DepartmeDtal Recruitmeat Committees/Selection 
Boards to iDStU coafideace amoag the cudidates belonging to these comma-
Bitles aad also to avoid auy cause of compiaiDt of iDjustice to SclIeduled Castesl 
Scheduled Tribes at a later stage. 

I. Screening and Recruitmemo! Casual Labour 
2.46 The Committee have been infonned that no period is prescribed 

fot' Casual labour to be made as a regular employee. As and when need 
arises for filling the vacancies in . Class IV cadres the available Casual 
labourers are considered in the order of the length of service as Casual 
labour. 

2.47 As far as possible Scheduled Caste/Scheduled Tribe casual 
labourers are appointed according to the percentage of reservation. 

2.48 In Central Railway, there are 8314 Scheduled Castes and 3208 
Scheduled Tribes among 32737 working as Casual Labour as on 31-12-80. 

2.49 In reply to a question as to what procedure was followed ~hile 
screening the Casual Labour, the representatIve of the Central Railway 
has stated during evidence that first of all an the Casual Labourers are 
medically examined. This is the preliminary step. when any Casual Labour 
'Starred work in the Railway. Then be is given a book in which his number 
of working days is give.n. When be completes 120 c:lays of work then be 
is paid on monthly basis. In that event he acquireS a temporary statns 
:and is entitled to medical and other fa~ities but he wiD come on regular 
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establishment only wben vacancie5 arise. A casual labour with maximum 
number of worting days is screened and a panel is prepared. 

2.50 In reply to a query it bas been stated that all instructions regard-
ing reservations under the 40 point Roster ate stl'ktly followed while mak-
ing recruitment of casual workers. 

2·51 11Ie Owmlttee hope that dte peree.taae. of reenitmeat of Selle-
dilled Castes aM SdtedaIed TriIJes as easaallaboar wUl be kept up as was 
.... to be OIl ll·n ,1910. 11Iey .... desire that the SdIedaied Cutes 
ad ScI.dllled Tdbe a.aI "'o_s IiIIoIItI lie employed as far as potsiWe 
__ to dleirbames so dult their family life is DOt dis-rupte4. 

K. E (change of 'Vacancies Reserved for Scheduled Castes and Scheduled' 
Tribe 

2.52 The Committee have been informed that if suitable Scheduled 
Caste and Scheduled Tribe candidates as the case may be, are not available 
then the vacancies are exchanged between the Scheduled Castes and Sche-
duled Tribes. 

2.53 Asked whether any exchange of vacancies had taken place in the 
Central Railway. the representative of the Central Railway, has stated dur-
ing evidence that 67 vacancies were exchanged vacancies during the last 
three years. Out of those 67 exchanged vacancies onl), one was Scheduled 
Caste and 66 were Scheduled Tribes. The Scheduled Caste vacancy was 
in the category of Sign Writer and in the case of Scheduled Tribes they 
were mostly highly skilled Grade [m Artisans who were technical staff. 

2.54 A statement furnished to the Committee subsequently, showing 
details of vacancies reserved for Scheduled Castes exchanged with Scheduled 
.Tn'bes and vice ver&l during the years 1977-78. 1978-79 and 1979-80 in 
Central Railway is at Appendix l 

2-55 'The C ...... 1f:tee !tope tIdt befor~ exdIaqe of ncaacies reserved 
for Sc.ulaled c... ad Selle We. 'triIteJ bikes place aI. eftGrtsare .. 
.. ill tile neudes .1Jy .. eaaditlates of • COM oaJtJ for w .... dIey are re-
1ft'Ved, 80 dud ..,. c.-e of ..,. .... from ..,. COIIDBUBity 1& obviated. 



CHAPTER m 
STAFF POSmON 

A. StaD Strength and Shortfalls 
3.1 Total number of employees in Class I, n, III and Class IV in the· 

Central Railway and the number of Scheduled Castes and Scheduled Tribes 
among them and their percentages to the total strength, as on 31-3-1980.-
furnished by tho Ministry of Railways (Ratlway Board) is as follows ;-

Category of posts Total No. of No. of Percentage Shortfall 
No. of SCs STs ~ (in number) 

employees S.c. S.T. ~-.. 
SCs STs 

639 54 7 8-45 1-10 
II 581 66 IS 11 -36 2-38 
III 93287 12336 2556 13-26 2-74 
IV (excluding Sweepers) .109228 27439 6101 25'12 5'59 
IV (Sweepers) 6418 6156 152 95'92 2-37 Nil Nil 

Tolal 210153 46101 8834 21 '9 4·2 

3.2 It has been stated in a note that in Central Railway two crash 
programmes were launched to make good the shortfalls in the quota of 
Scheduled Castes and Scheduled Tribes. In the First Crash programme 
which was launched between 1-12-1975 and 31-3-1976, the following 
Scheduled Casles and Scheduled Tribes were appointed/promoted :-

Class sc ST --------_.-... __ .. ...., . ....------_. ------
Number appOinted upto 31-3-1976 III 62 110 

IV 73 748 

Number promoted upto 31-3-/976 III 394 147 
IV 80 62 

3.3 During the Second Crash programme the number of Scheduled 
Caste/Scheduled Tribe candidates stated to have been appointed/promoted 
is as follows :-
_~ __ • _____ • _. ________________ .-••••• _. ___ ·0 ___ • __ ._ •• _ •••• _ •• __ 

Number appointed upto 31·3-1978 

Number promoted upto 31-3-1978 

Clas... SC ST 

III 
IV 
IU 
IV 

112 
48 

219 
79 

158 
444 
220 
206 

3.4 Asked what was the shortfall in Class IV categoriesbetore and" 
after the two crash programmes were launched,lhe following statement 
has been furnished to the Committee :-
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3·5 The Committee have been informed that . the shortfall of Scheduled 
Castes and Scheduled Tribes in Class ITI and Class IV in direct recruitment 
:as wen as in promotion categories on the 31st March, 1980 was as 
lollows :-

.". Class In 
Class IV (excluding SWeepers) 
Class tv (SweePers) . 

C)assfiI 

Class IV . 

Cl3ss III 

Class IV . 

Recruitment C3teaories 

sc 
4 
6 

ST 
232 
469 

35 

Promotion categories (Selection) 
117 160 

Promotion categories (Non. 
selection) 

59S 

181 

1363 

310 

3.6 In a subsequent note the po~ition of actual shortfall on 31-12-1980 
bas been stated to be as under :-

--_ .. __ . __ .. __ ._--_. __ .. _._._--
Class III 

Class IV (excludinr Sweep.:r,) 

,Class IV (Sweffler.;) 

SC 
--.-.----

28 

ST 

9S 

290 

3S 

3.7 When asked what was the reason for the increase in shortfall even 
in the case of Oerks, the representative of the Ministry of Railways (Rail-
way Board) has stated during evidence that there are vacancies in certain 
divisions to which Scheduled Caste,/Scheduled Tribe candidates do not 
wish to be appointed. Elaborating it further he has slated that candidates 
from Maharashtrd do not like to join Jabalpurand Jhansi Divisions. It has 
been slated that the shortfall in case of clerks had come down from 25 in 
1975 to 4 in 1978 and in case of stenographers it had come down from 
10 to (i. 10 regard to Scheduled Tribes it has been slated that they are not 
mobile people, as they do not wnnt to go to far off places. There are certain 
types of vacancies in Bombay but the Scheduled Tribes do not want to go 
there. 

3.8 In reply to a qucry why there was a backlog of 290 Scheduled 
Tribes (excluding sweepers) and 35 Scheduled Tribe Sweepers in Oass IV 
the representative of the Central Railway has stated tbat they have asked 
Candidates from the ms and polytechnics and they win be wiping out the 
shortfall of 290 Scheduled Tribes. He bas further stated that one year ago 
tbere was a ban on Class IV recruitment. The ban has been Jifted and 
shortfall wiu he made u~ as soon. Recruitment to ~s' I posts is' done on an India basis and there JS no separate recruitment for Central Railway. Class 
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n. ~ is a promotion category and direct recruitment is not made jn; 
Oass u. 

3:9 About the two Crash programmes launched by the Central :R.ailway 
to wipe out the shortfall in various categories, the representative of tbe' 
(;e~tral Railway has stated during evidence that they have made special re-
cruttment to make up the shortfaU in Class IV posts. Recruitment of Class IV 
is done by Jq.ilways themselves. 

Reprc:sentation of the Scheduled Castes in the category was satisfadory 
but sufficient number of ScbeduJed Tribe candidates are not coming forward 
to. fin the gap. . Crash Programme is launched by Railway Service Com-
IDJISion as the Commission was involved in making recruitment for Class III 
posts 

3 ·10.n.e CGllllDittee are perturbed to DOte that the shortfalls ill recndt-
.... ... )tI'OJIIOtiouJ categoriH could DOt be completely wiped out nea 
after' two ·crasIa programmes. Oft 31st December, 1980 ill Clasa m polIS 
there was shorttd of l8 ScbeedaIedCastts ... 95 Sehedulecl Tribes "hereas9 

ia Class IV posts sItortfaJl was 315 80 fu a, Scheduled Tribes were coaeeraed. 
1'IIe COIIUDIttee feel that the Ceatral Railtt.y .... m lIaYe to ma.ke more· COMe:rted 
ejforts to ftoipe oat tile shortfaUs. For tile recrai1meM of SdtMaIed Tribes. 
tile Committee suggest that rccruitmalt teams shouJclbe seat &0 dae areu 
'IIrIlere Scheduled Tribes are COIIICetItrated. Also help of State Directors of 
Social Welfare/Tribal Welfare shouJd be sought in tbe matter. 

B. insliluriollal and In-sen'ice Training 

3.11 In a note furnished to the Conunittee, it bas been staled that in 
the Central Railway Ulere isa scheme of imparting training to tbe Sche-
duled Caste/Tribe candidates who are within the field of consideration ·fot 
sdection Jo higher grades and in case they fail to come up to qualifying 
standard, they are again given vigorous training. Thetrainmg is conduct-
ed in Zonal Training School at Bbusawal. 

3.12 With a view to enable the Sl.-beduled Cute ,lScheduled Tribe 
empJoyee<s to p8S6 the various Departmental E~amiDations and .to bring 
them at parwitb other emplpyees. 'Re-oricntation' Courses are so 8IT8JlI-
cd as to oover all the Scheduled Caste/Tribe employees faDing within the 
Zone of consideration for promotion. 

3.B Apart from the instructions in the a. room the trainees ..,. 
Jiven training with audio-visual·aids and Model RoOms aad are tabu. 
for Study Tours wWrever necessary. 

3.14 The Miitdlerial, Supervisory-Tedtnical and Nonr-Taclurlcal 
s&aft arc givcntraiDing in the Zonal Training School at Bhusawal. '11ltr 
Tradamen are imparted training in lhe Basic Training Centres in tile 
Wodfihops. 

3 J 5 About the working.. and importance of ~1 TnuningScboot • at 
8ftuuwal tbe representative fA the Central Railway hasttated duriaI 
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eVidence that in that school they are holding training classes. These 
~jal trai!,ing courses are being arranged for Scheduled Caste/Scheduled 
Tnbc candidates so that they becOOle specialised. Refresher courses are 
also }reld in the school. Each Railway has a Zonal Railway TraiIiing 
School and one such school has a capacity of about 900 person~. Board-
ing and lodging facilities are also provided by the schools. Assistant 
Station Masters and Guards are bein\Z traine-j there. The number or 
persons benefited by the training has been stated to be quite large. 

3.16 The following Re-Orientation Courses for Scheduled Casteso/ 
Schedultd Tribes are conducted at the Zonal Training School. Bhusa-
wal :-

OPerating,rr raffie Duration 

]. Re-Orientation course for SC;'ST (for Tfc Cadre) Gr. Rs. 42~· 
640 (RS) below 4 months 

OPERATING/LOCO 

I. Re-Orientation course for SC,/ST for Loco cadre 

COMMERCIAL 

1. Re..()rjentalion course for SCJST for Line Clerical staff 

2. Re-Orient.ation Course Jor SqST for TTl'sl Csj TCR 

,ENGINEERUVG 

]. PWIs to PWIs (Re-Orientation Course for SC/ST 

2. lOWs to lOWs (Re-Orientation Course for SC/ST 

SI'ORES 

1. Re-Orientation Course for SC/ST of Stores Departments for 

] month 

1 1/2 months 

21 days 

I-J/4 months 

4 weeks 

all arades 4 weeks 

3 '17 'I1Ie COIIIIIIittee lIOte that tile Central Railway bas a seIIaae 
for iJBpartiDg traiDiDg to the ScbedaIed Caste/Tribe candidates who are widI. 
lD die zoae of COIlsideratitJD for seIedi_ to hipergrades. Also 're«ieG-
tatieD' couaes are beiag arraaged to eullie the employees beloagiII& to 
.tIIese comntppities to pass various departaIeatal examiMtioas. ne 
C....uuee trust that the latHe of Sc:hec1uled CutefIribe caMidates to tItese 
,tnlabtg schemes will be adequately raised so that a greater DUmber of SchedDled 
. Caste,lTribe employees can take adv .. t. of these schemes to come at par 
wida otber employees 

-C. Annual Statements 

3.18 The following periodical returns are sent to the Railway Board 
by the Central Railway in regard to intake of Scheduled ~f'ScheduIed 
Tn'bes :-

(i) Annual Special return showing recruitment and promotion of 
Scheduled Castes/Scheduled Tn"bes in the Calendar Year. 
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(ti) Statement showing total strength as on 1st April and 1st 
October and percentage of Scheduled Castes/SCheduled Tribes.· . 

(iii) Half yearJy statement showing total number of posts fiI1ed by 
recruitment in Class III and Class IV (other than Saf2iwalla) 
and Class IV SafaiwaUa. 

(iv) Half yearly statement showing the number of posts filled by 
promotion in Class HI and IV on the basis of scniority-cum-
suitability . 

tv) Half yearly statement showing the number of posts in C1~ss III 
and IV. filled by selection. 

3.19 On the basis of the half-yearly reports received from the Zonal 
Railways, a report on the progress made in the intake of Scheduled 
Castes/Scheduled Tribes is. prepared and pres;;:nted to Parliament every 
half year. In the reporI~ swtable comments are given in regard to the 
deficiencies Boticed in the matter of intake of Scheduled Castcs/SCheduIed 
Tribes in Railway Services. Suitable directives are also given to the 
Zonal Railways. wherever necessary. 

3.20 Asked wby there was delay in sending periodical mums to tbe 
Railway Board by the Central Railway in regard to intake of Scheduled 
Castes aDd Scheduled Tribes, it was stated during evidence that such 
delays were in terms of days and weeks and nol years. The sub-ofBces 
were said to be maiuly responsible Cor the delays. The Committee was 
assured that all efforts would be made to keep to schedule. 

3 ·21 TIle Com.ittee lIOte tIw ......... retura showi. recruitDleld,TrHlO-
doll Ia rcprd to iIItake of Sdaeduled Castes and Sehe4uIed Trilta is .at 
to die Railway BoanI by &he C.eJdra1 Railwa,. 11te Ceatral RaJhta, .0 
...... ~Iy st ___ , la rea-rtf to tbe·lIaIIlber of pasts Met! by pr.,.... 
U- fa class m ud Class IV. 

TIle CoIaDaiUee wee Wt the MiDistry of Raihrays (Ranw.y Board) 
........ acri:Is for tJmely __ i551oa of stateaaeats/refWBI ad 011 l'eCe.,t til" 
....... pnpal) aaaIysed. DefIeIeDdes foaatl fa dIese retans *-.. 
.. I dl.eIy ...... to die _ice of .. ~ RaJhray 10 daat Ie"''' 
... BftL; wlwteYeC aecessary. are taitiated .,thout lIlY lOIS of time. 



CHAPTER IV 

MISCELLANEOUS 

, 

A R~dressal of Complaints of Scheduled Castes and Scheduled Tribes 

4.1 In a note furnished to the Committee, it has been stated that 
separate complaint registers are maintained in the DivisionsfWorkshops/ 
Unirs. The Complaints and grievances are entered in the register. 
These registers are periodically checked by Personnel/Welfare Inspector 
and Personnel Officers of the Division/Workshop and necessary remedial 
action is taken. The registers arc also checked by Seruor Personnel 
Officer (RP) and Personnel Inspectors from Headquarters Office. They 
continue to .chase the complaints until finalised and action under the rules 
is taken. If necessary, the issue is taken ~p at administrative officer's 
level for prompt remedial action. Similar action is also taken on the 
compJait::ts received direct· through post or proper channel. 

4.2 It has been stated during evidence that there is no set policy 
that every complaint must be beard all the time. In some cases the com-
plainants might like to see the officer dealing with their complaints, in 
that case the dealing officer sends for them to hear their complaints. If 
a complaint pertains to a Scheduled Caste/Scheduled Tribe Association, 
It is examined but no communication is exchanged with them. Elaborating 
the point further, the representative of the Ministry of Railways (Railway 
Board) stated :-. 

"From the recognised associations, we do entertain th~ com-
munication, their explanation and difficulties. At Ll;le Personnel 
Officer level too, there are discussions between us and them. The 
positions are explained. For check up, that kind of rawort is 
mainta.ined just to make it known that we do entertain tbe c0m-
munication. If need be, we also have a dialogue. TheIo cannot 
be a continuous correspondence on the matter." 

4.3 About the complaints relating to harassment it has been stated 
that such complaints are either about promotion or about rejection for a 
particular post. The cases of super-session are tookedafter by the eeu 
and the Chief Personnel Officer is its in-cbarge. Senior Personnel 
Officer reservation i~ dealing with the checks on super-session. 

4.4 Explaining the nature of miscellaneous complaints and the difIi~ 
cully in deciding them the representative of the Central Railway bas stated 
during evidence : 

(i) "Ours is a very big organisation. It is covering a vast area. 
Administration feels, correct action is taken. But tbe em-
ployees say differently. One has to go into the record. 
Sometimes records are not available in the field, but in divi-
sional office. It takes time. If we feel we are not correct, 
we take remedial action. We teD them how It should be 
dealt with." 

2S 
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(ii) If it is Jong-pending nature. it takes time for examination and 
arri.vin~ at. a .decision. Study is made whether sUch a COOl-
~laint IS. JUStified .or not~ and why it should lake such long 
~.une aD..i sol?D.fbere 15 a complete monitoring 3nd record-
mg. system. DISposal of cases are attended to witb least delay." 

4.5 About t~ complaints received through MPs. MLAs and other 
"'}Ps and the action taken thereon the representative of th~ Ministry of 
;Rail:wll~ (llailway Board) has staled : 

"'The ~Iaints which are received by the Ministry of Railways 
through. either MPs, MLAs or other VIPs or thr~ associations 
or whenever the officers of the reservation cells visIt the various 
units ~ also receive representations and also when the officen 
of the BOard go., they also get representations, It pertains to all these. 
These complaints when they are received, they ~ examined. by 
the Cell. They have to make reference to the Railways. There 
maybe a .request for appointment of their wards or request for 
transfer. There could be complaints against s()mebody having been 
superseeded by somebody jumor to him. These complaints are 
referred to the Railways for their remarks and they arc examined 
by the Board's CCIl Thereafter replies to the bonourable Members 
or MLAs or to individuals are seot if a reply is needed. Otherwise, 
they are examined and seen that DOtbing wrong bas been done and 
jf anything wrong has been done, action is takenlo advise the 
Railways," 

4.6 In reply to a query it. bas been stated that duriDg the period 
'from 1st January. 1979 to 31st December. 1980. 406 IcpruenratiOJUi were 
·reecived aad about 350 cases bad been disposed at Cases relating. to 
irrep.1ariliesio. the mainteoanceof rosters and scJection fc:-r l)l'OtJIOtJon 
we tooted iDto aad if there is any omission it is comcted. 1'0 easure 
COI'lc\lt mainlODaDce of lOIters the inspectors from Scheduled c.te/ 
1icheduW nibe a:vmnmIn, hoe been posted in the Cell The 
scntatiYe of the MiDist.ry of Railways (lWway Baud) bas furthor : 
tIat repIar drives· In 1IDdettaba foe die dataace« compIaiDls aod 
the ·.adminiItratioa is trying to dispoIe of 81 npoditiously as posaiblo. 

4.7 FoJlowing aaatysk of 406 lepRltIIlfations received from the em.-=: of the Central Raihfaya duriDS· the last \we> yean bas.beett fur-

J. (.a a) Ptomotion. • 
(b) Supcneuion 

2. Suioriq . 
3.~t . 
... NoD ~ ofl'Olttts 
5. Tru" . 
6. A.IIof:maIt or Quart .. 
1 • .Ro-insIatement .. savice 
8. Fresb:AppoicUDIDf. • 

VisceJl8JMOUt 
fe..I. ~dat.of bidtt, oondoaatiaa of break. in 
~. . of .. cae • ., ........ CDadoD Of J:la7. Pea_. ... .. )..... 

Total 

61 
Nit 
a 

14 
6 

71 
9 

37 
H 

" -----406 
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4.8 The statements showing receipt/disposal of compiaints from 
Scheduled. CastefI'ribe employees (including associations) during the-ba1f 
years endmg 30-9-1979 and 31-3-1980 as furnished by the Ministry 
~ R..'lilways (Railway Board) are given at Appendices II Ot ill respec-
bvely. 

4.9. As regards the. complaints pending for more than one year, the 
Comnntlee have been informed. that no such complaint is pending for dis-
posal. The number of complaint Centres in Central Railway is stated to 
be 34. The Committee have been informed further that during the last 
one year there was no complaint of supersession . 

.. ·10 The CemmiUee lIOte that ba Ceaanl Railway c:ompIaiat registers 
are INbltailled for repsteriag eompIaiats/grimuaces of Sc:hedaItd Caste aa4 
SdIedaIed Tribe aapIoyees. These registers are periodically c:beded by 
P ...... d Welfare ...... ad Peno.IeI 0Ileers of tile Dlrisioas/WonsIIops. 
TIle ......... are .... c:kected ., tile s.Ior ~ 0Ilcer ad I'enaIIDeI 
.... e c&In flo. the H ..... en 0fIIce. De c:c.uaJuee also BOte tbat 
110 ....,,·W ... Mea , .... fer ~ .... a,ear. 'I1Ie o-it:tee are 
110 ..... , ,.tII ... to .. dud die .. of COIBfI ..... receIftd _iug 
die ..., ,ear -me 30dt Se,t._, 19'79 ns 169... Sdudldei Castes 
... J9 ....... &* .... 'frIJ.es .... die ItaIf' year .... 31st March 
1 ... 

ea.pa-j- receiYed from. sme lilt. Castes were 197 ad m. SdIe ... et 
TriMs 39. MaJ-itJ ef ,. c ,lamm rei .. t ...... m-. No ....... 
it is .. trury to UTe a "... Sf-- ., nceiftll&lregistaillg ............. aM 
"" he,.... e~, .. it is aU tile ~ JleCelSary to iMiJ CXIIII-
dIMe ia ,. eI8fIoJees ...... to weaker sectioIIs of ~ society, towans. 
tile ....... istrati_ .. daat dIere aft less. .. of c:emplatats. 

B. Apprenticeship Train;"g Scheme 
4.11 The scbcmc as given in Apprentice Act. 1961 was appIicab1c-

on the Central Railway. The number of seats were determined by the 
Regional Adviser under Apprenticeship Act based on staff stnmgth of the 
Unit where training was to be given without any reference ~ vacaacies. 
Training period was between 2 to 4 years depending upon trade. 1.T 1. 
qualified candidates got curtailed training. EducatioDaJ. Qualification was, 
the same as it was for Trade Apprentices on Railways i.e., two standards 
below Matriculation. There was no guarantee of employment after com-
pletion of training. But after April 1977, this scheme bad been .st~ 
as per Railways Ministry's decision. The number . of ~pprenttces m 
position and continuing training as on 31-12-1977 mcluding Scheduled 
Ca~tejSchedu1ed Tribe is as follows:-

No. recruited SC ST Others 

2006 363 9() 1553 

4.12 In 1977, the recruitment of apprentices ll;Dder the Apprentices 
Act wus revieWed. Although under the Apprenflces Act etr.ployers 



2, 
......... ~~) art =- to t:.qpan ~ .,. to t •. 
O"l"'~ .... *" IS Be ~ oa ·tIe patJot lite ~ to 
~ tho ~ lifter. coapIetIoD of tile ~ "" eouno cc;a-...... appa started 8Ikation tor absorptioD -in t5e .Railways. J)ue 
to limited capacity of the Railways, it was found not possible to absorb 
~l ~ <;QUl'Se colQPletcQ apprentices. A proposal was. therefore. mooted 
that the l\aUw'YS mOQld ~it only thit nwnbar of appreIlttcCS which 
hQd ~~ble ~~ of being absorbed alter oompletioo of tbe train ... 
iDS- This proposttl was referred to the Ministry of Labour aDd further 
recruitmen.t of all apprentices was stopped with elect from 21-4-197i. In 
pursuance of the provisions of the aoove Act, the Government prescribed 
raQo of ~ in the AJ'FOll~edlip R.ules, varyiQguOII1 State to 
State. tcq,~ U1 view the popul/ttion of ScIaedu.led Castes/Schedu1e4 Tribes m • particohi.r State. 

4..\3 ... ~ witl\ UtI·.· aboW, Ad pro~ ..-4 Ute GoveIuaent 
~ .\be Roilwal MU.try, have ~\'~ ~ variQus Railway 
AdministratloJlS and PrOdpction Units to recruit ~DS belongiD~ to . the 
SdIecfded Castes 8Dd Scheduled Tribes as per ·tfie wescribed ra·lo stiPu-
lated. die AppIWticeIIJi, Rules. The CeDtnI Rdway toms a part of 
......... : Madhya'" PradaIt, UMar Pradesh, Haryaaaud Rajasthan. 
fIDd. ~ ratiQl {01' Ule60 States are as \lDder .:- . 

State 

~ra 
Madhya ·ftradeSb 
Uttar Pradesh 
Haryana • 
Rajasthan 

IbItio ofSCbedUW 
Caste APPreOticcs 

to the total 
apprentices 

j : 17 
1 : 8 
1 : S 
1 : 5 
1 : 6 

, Jtattoor~ 
Tribe ApPrCnb 

to thcto~l 
appfebtices 

1 : 17 
1 : S 
1- :20 
1 :20 
1 :8 

4.14 Since tbe recruitment of apprentices has been suspended with 
effect from April 1977, the question of engaging Scheduled Castes and 
Sehedu1ed Tribes during the last t.WO years did not arise. 

4.1 5 A tanponry baa was imposed 08 di.rect recruitment of skiJkd 
___ at tho iUtaDce of organised labour who complaiacd that aerving 
unskilled/semi skilled sta1t have been stagnating.1'he baa was relaxed 
in FebrtUJIY, 1979 after discussion with tbe lwoFedora.tioDs aDd it was 
deddod to fiJI 25% of.the vacancies of ~ attisaDs from wnODg ooune 
COBIPJeced Ad Apprentices, Industrial Training Institute trained personnel 
an4 Ma~tes. 

4.16 Doring evidence it has been stated that during the last four or 
five years nearly 25 % of the vacancies that cropped up from year to year 
are being. earmarked for the App~ntices. The scheme had been stopped 
in 1977, but a second thought IS being given to revive it -

4.17 When tbeCommittce suggested that under the Apprentices Act 
itwos obligatory on the part of every emplo. yer to impart su..:b training. 
the representative of the Ministry of Railways (Railway Board) stated:-

"Under the Ad., it was obligatory on the part of an employer ~ 
1raincertain number of personnel without any obligation to absorb 



29 

io tbIir ... _dies after c~ of. tnriaiQ& Itt Il1O 
course of four or five yean., we W geaerated ItO' JIltKty traiaed 
artisans without COD'espooding absorption. That had Jt:d to a 
large ItIllOWrt gf dissatisfaetion and dlscontent an4 pressures being 
built up to sucb an extlmt tbat it was found necessary to suspend 
continuance of the training scbeme~ We still have large number 
of qualified artisans who have not been absorbed. It was a C8S4 
where with· a lot of training without ability to absorb them. It 
is determined by two factors. 1be Industry itself bas not absorb-
ed them. There is corresponding pressure within the industry of 
the men who are seeking their own betterment through promotions, 
not to absorb them. These are the two factors w1ucb determine 
to what extent the trained apprentices can be taken. We found 
that the pace of the absorption was not really adequate enough 
to absorb all the trained apprentices and there was too much dis-
content for continuance of this trainiag scheme." 

4.18 The legal advisor to the Ministry of Railways. {.Rail~ay Board) 
explained the position d. the revival of the schane in theBe· terms ;-

"But my impression is that the provisions enable the scheme to be 
formulated by each of the concerned undertakings or tlJ.~ persons 
who fall within tbe purView of the Act. The . Administrative 
Ministry is the Ministry of Labour and this scheme got cleared· by 
tbat Ministry and they are implementing it Perhap~ Ulat may 
not necessitate any amendment of the Act. But the provisions con-
tained in the Act enable the scheme to be imple.mented and per-
haps in that line for a spell of time the schemeruay be kept 
in abeyance." 

4.19 The number of Scheduled Caste/Scheduled Tribe candidates 
given tra.ining during the last 5 y.!ars under the Apprenticeship Scheme 
has been stated to be, by the Ministry of Railways (RaHway Board) as 
fonows :-

Total No. of No. of SC/ST out of Total No. of No. of SCjST out of 
ApPreDtices CoLI apprentices Col. 3 

trained A absorbed .. 
SC ST Sc ST 

2006 363 90 910 310 31 

4 -20 The Connnittee note that aadel'tIIe Appreatices Act, 1961, it is 
oItIiptory on the part of the employers of the specified iDdustries to train 
certaiD aamber of persmmel. 1be Committee Hope tbat, in future all train-
ing places in tile designated trades in the Central Railway, wiD be filled up 
and Scheduled Caste aad Scheduled Tribe candidates will be gbtJl their 
- representation ia accordance with the quota reserved for them. 

C. Petty C01Urtu..1s 
. 4.21 As regards the award of petty contracts, the Committee have been 
lnfarmed that these contracts are awarded by the Department concerned. 
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WbiJe awardina theIe contracts the Ce& both at the Railway Board and at . 
the Central Railway have no telatedfuoc1ions. . . . 

4.22 Asked to state the nature and type of Petty Contracts awarded 
by the Central Railway and the procedwe followed for. award of such COIl-
tracts, the Committee have been informed in a note that the procedure 
generally followed for award of veuding/catering COIltl!dS, is that whenever 
vacancies for awarding catering contracts occur, applications are invited 
through the Press and also by exhibiting notifications on ~ notice boards 
at coospicuous places. The applications are scrutinised by a duly constituted 
screening Committee., for selection of a suitabJe contractor, keeping in view 
the suitability of the applicants for the job, capability for personal super-
vision and proper perfOrmance of the contract to the satisfaction of tbe 
travelling publiC. His financial soundness and previous experieoco! in manag-
ing catering establishments is also kept in view. 

4.23 Petty Vending/Catering contracts _(Petty Catering,,·Vending con-
tracts are ddined as contracts of value of half unit., when the 1icencee 
engages upto S salesmen). should without e~. be otIered only to 
members of Sehedoled Caste BDd Scbedulcd Tnbe hereafter. The Board 
vide their letter No. 78.TG.W/670 of 11"()"1979 further clarified, that in 
the ewot of Scheduled Caste/Scbedu1ed Tribe not ~ for such 
pdtf cootracts, tpecial excmptioo s~ be obtained in ~ case, from 
tile ~ for awBrdiDg contracts to Don-Scheduled Caste;Trlbe persons. 

4.24 From 1-1-78 onwards, the rules for awards of catering/vending 
coatracts have been terised aDd DOW an fresh awards of caterinJlvending 
~ upIo. t UDitI are exdusiYdy reserved for ~u1ed Castes and 
SdIedu1ed Tribes. At the same time, it was also decided to reduce the 
cciIiDg of holdings per contractor from six units to four units and to allot 
tho n:suItant vacaacae& to Scheduled Caste/Scbedu1ed Tribe candidates only. 
imlpectivc of whether' these mrplos units are i units or larJe!: than t 
units. Apart from the .hove, the iDteution of the Oovemment IS to ensure 
catering/veadiDg jobs to more aaa more people and this objective of tho 
Government am be achieved to a certain extent by retaining the ceiting 
limit of hoIdiDg at 4 uaits. 

4.25 The departmental Catering Committee (1979) recommended for 
restoration of the ceiling limit of holdings of catering/vending contracts, but 
this was not accepted by the Government aad illStl'uqions have according1y 
been reiterattd to the Railways that the ceiling limit of holdings per con-
tractor (other than Co-operatives of actual workers/venders) should remain 
at 4 units only. In respect of awards of t unit catering/vending contracts 
exclusively to Scheduled Castes/Scheduled Tribes, no change bas been made. 

4.26 After the receipt of Rail::G~'S Jetter No. 78.TG.lll/670 of 
28-7-78 only 13 petty catering/y . contracts were awarded on the 
Central RailWay. Out of these 13, 6 contra.cts were in respect of sale of 
Ncera only, which were to be aDotte<I to the Organisation/Societies etc. 
whicb ~uce Neera tbeJmrelves. Thus. 6 contracts were awarded to the 
Neera producing Orguisation. Out of. the remaining 7 petty con-
tracts 3 contracts were awarded to the members of Scheduled Ca.4Ite/ 
Scheduled Tribe. 4 contracl.-Il were awarded to members of other communi-
ties because no Scheduled Cute/Schedoled Tn"be member applied for these 
contract!. As per want policy, all fresh allotmentS of catering/vending 
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contracts upto * units and all Surplus contracts (irrespective of the size 
of the units) resulted on aCCOWlt of reduction of the ceiling limit of holdinp 
from six units to 4 units are exclusively reserved for Scheduled Castel 
Scheduled Tribe candidates. . ~~_ .. 

4.27 Petty contracts are also awarded in the Civil Engineering Depart-
ment. 

4.28 An works and supply of materials costing Rs. 5000/- are consi-
dered as Petty contracts. . 

4.29 The following statement of petty contracts given to Scheduled 
Caste and Scheduled Tribe persons during the last three years have been 
furnished to the Committee • 

Total No. of Contracts given Contracts given 
Yean Petty Contracts to Sc:beduIed to Scheduled 

given Caste Tribe 

1977-78 10 2 1 

1978-79 7 1 

1979-80 7 1 1 

4.30 When asked why petty contracts were not given to Scheduled 
Caste/Scheduled Tribe people. the representative of the Central Railway 
bas stated during evidence that the reservation orders for Scheduled Castes 
and Scheduled Tribes came into force on 1st August, 1978. From that 
period to the end of 1980 a total of 13 petty contracts have been given to 
the Scheduled Castes and Scheduled Tribes. These contracts were published 
in the local vernacular papers of the area and notice was also affixed on 
the notice board at the Railway Stations where the ·vending contracts had 
fallen vacant. The representative assured the Committee to send notice 
and such vacant contracts to local MPs and MLAs. The amount involved 
jn a petty contract was upto Rs. 5000/-. The representative assured the 
Committee to consider their suggestion to raise the amount of petty contract 
upto Rs. 10.000/-. Part payment was taken if there was such clause in the 
contract. No deposit was taken. . 

4 ·31 The Committee bave, in their 41st Report (6th Lok Sahha) OD 
North Eastera Railway, recommended that ~all ca.teriDg/YeIMU COBtrads 
apto ODe nit iD all Railways should be awarded to Sc:hedaIeII Castes ... 
Scheduled. Tribes only, as half a unit was aD onecoaomie UDit. They expect 
that all SIleh coatracts up to ODe uait ou the Ceatral Railway wiD be awarded 
to Scheduled Castes and Scheduled Tribes oaIy. As assured by tile 
representative of the CeotraJ Railway daring evideace, the Committee hope -diiit 
the amouat of the petty coatract wiD also be raised up to Rs. 10,000/. 

D. Porcel-Booking Agencies and Out Agencies 
4.32 The Committee have been informed in a note that contracts for 

workjng out-Agencies/City Booking Agencies. are awarded by inviting 
tenders from the public through Press AdvertiSements as well as local 
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~ici~ an~ finalised accordiq to ataDt iDstructions. No tPCCial ~ 
ce&sIOIl .8I~n to Scheduled CBsto ancl Scheduled Tribe persons. Thele 
ale no 4in:ctives from the ~. of Railways to ~rve any peR:eDfaF , 
of Pared Booking Agencies/Out-Agencies to Scheduled Caste and Sche-
duled Tribe persons. Total number of parcel booking agencies/outagen-
cia given to SCheduled Caste and Scheduled Tribe persons during the last 
three e}1U'S Le. from 1977 to 1980 is stated to be 3. 

4.33 According to the extant policy followed in the matter of giving 
contracts for out agencies/Parcel Booking Agencies. theq: is DO perceotale 
given to the S:cbeduled Caste and Scheduled Tribe persoDS. However, Rail· 
ways keep the interest of Scheduled Castes/Scheduled Tribes in mind 
wbile coosideringthese applications, keeping in view the nature of the 
oI'ers aDd the overall financial and commercial aspects. 

4.3<4 (l)ntracts for city booking offices and out agencies for passengers, 
goods aad pan:e)s are awarded strictly on commercial considera.tiol:ts as a 
faciJity to the travdIiDg and trading IJOblic. The city booking offices and 
out agencies function lite a station and an rules and regulations contained 
in various Tariffs and Commercial Manuals and circulars issued from a 
Railway to its stations from time to time arc equally applicable wa city 
booking office or an out agency. The running of an out agency, therefore, 
involves, besides a fair knowJedge of railway working, a good deal of capital 
investment, mobiIisatior:l and management of labour. These contracts are, 
therefore, DOt enJP.Ioyment oriented but are directly connected with the fune. 
tioning of the railway and ,contracts are, therefore, awarded for runt1ing 
of a city booking omcc at an out. agency through the process of caUiDg 
competitite tenders, to the lowest satisfactory tenderer. 

4.35 Tbo QJIltracts b City Booking ~ or out Agencies are award-
eel ill UIrmI of the pmc:edure contained in Indian Railway Traffic Code 
(Qwnnwri,l). Para 17OS~ laying down the criterion for award of contract 
is ItIplC'lduoed below : 

-o:mttaccs for womng Out Agencies ICity Booking Agencies should 
be adected by calling for competitive tenders 'Open' or 'Limited' 
aocontiDg to the circumstances of the case and tbe contracts award-
ed to .1be 10west satisfactory tenderer. When. however, no suitable 
c:ootractor can be obtained by this means, and aD the tenders 
received have been rej~ arrangement should be made to select 
a coatractor by negotiation". 

4.36 Asked bow many out-ageocies were functioning in Central R.ai1-
way the Committee have been informed that there arc 6 out-agencies func-
tioning in Central Railway at pn:setrt. None is manned -by Scheduled Castes 
wad Scb(.-duied Tn"bes as DO tenders fromtbem were received. 

4.37 At certain stations which are not served by tbe Railways them-
selves Central Railway have out-agencies. At such stations agents have 
been appototcd to collect tnfIicon behalf of Railways. Asked what was 
the difficulty in reserving such agencies for Scheduled Castes and Scheduled 
Tn1Jes in certain areas, the representative of the Central Railway bas stated 
during evidence ;-

"Most of the out-egencies are at statioos which a1'e faraway from 
the nearett railbcJd. In many of the ta5C!l, what we have ·doDe 
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i:> to give the out-agency contract to the State Transport Corpora-
tions because they have the transport to move goods from that place 
to the rail head. H we give it to any old person, it will affect my 
movement. From our wotking point of view we feel that is the State 
Transport Corporations which are the most convenient people for 
us -because they are in any case, accepting booking for parcels and 
goods they do it for us also. 

So, it is a contract of such a nature that any odd person cannot handle 
it well." 

4.38 Regarding city-booking agencies the representative has stated dO(.-
ing evidence that in large cities they have city bookiDg agencies and the 
office is managed by the railways. But at some stations where traffic c0n-
ditions are not good contractors are appointed to manage the city booking 
office. 

4 ·39 The CODIIIlittee DOte tile preseat policy of the Central Railway 
with repnJ to the aIIobneal of parcel bnoIriag agencies ... out ageades. 'l1ley 
feel that if there are SdIettaIed Caste ad ScbedaIed Tribe appIiamts for 
these ageacies tlley sbGaId be given ,mereace, so that they «YfJId& ~ir 
ecoaomic coaditioa. 1lMlJ ~ y \ 

R.R.~ 
Chairman. 

NswDELm. 
April 8, 1981. 

Vaisakha 18, 1903(S). 

Committee on the Welfare of Scheduled 
castes and Scheduled Tribes. 



APPENDIX I 

(f'ldr Para 2 -54 of the RePOtt) 

StfliMJtm1 .. .., ddoIb of ~3 ,...",., {(W·,S •• "" Out, ~ with 
St:IIMJMW Tribe iIIId .a.Nr.tIZ. tbIriIt6 1M Y«U 1977-78, 1978-79 _ 1979.80 

SI. C&te8ory GradeR. No. reserved 
No. (RS) SC ST 

PiUed up FiUed UP 
byST bySC 

Jm-" 
1. Str. Fitter .260--400 1 
2. CuttiD, M.!e Operator 210-290 1 
3, H.S. Welder Gr. n 3J0-...480 t 
4. MaislJ'Y Or. I 380-560 3 
S. H. SI<. Gr. n 330-480 , 
~. Skilled Artisans l6O-4OO t 

1971-19 

7. Skilled Artisans • 2fi0..-..400 7 
8. Sr. Clerk . 330-560 1 
9. Fireman/APSE 210--290 I 

10. Maisuy Gr. I . 380-StIO 3 
1I.BTMfSK 210--290 2 

tJ'79.8O 

t2. Skilled Artisans 26().-400 8 
13. H. S.K. Ur.D 330-480 1 
14. H. S. Ur. I • 380-560 4 
15. Rd. C1erk . 425-100 1 
16. Fitter H.S.I. 381)-S6l) 3 
17~ Fitter H.S. D . 330-480 4 
18. BoiJer Maker H. S. I . 380-S60 1 
19. Boiler Maker B. S. D . 330-480 2 
20. MadIin»t H. S. J • 380-$60 1 
2l.Machinilt H. S. D 330-480 1 
22. Tu.rner Or. D 330-480 1 
23. Sip. Writer 330-480 J "-",. 
24. T.C.M. (B) 330-480 1 , 

25. T.C.M. (C) 2tiG-400 1 
26. M's.M. (B) . 330-480 1 
27. M's.M. (C) 260-400 J 
28. Welder - 260-400 1 
29. H. S. SK Driver Or. U . 330-480 1 
30. Sr. Clerk 330--560 1 

1 66 

34 



A
PP

EN
D

IX
 I

t 
(V

id
e 

Pa
ra

 4
.8

 o
r t

he
 R

ep
or

t)
 

St
at

em
en

t' 
,/

w
w

lq
 r

ec
el

P'
itl

f:
rl

lll
 

0/ 
co

m
pl

ai
nt

s 
/r

om
 S

ch
ed

ul
ed

 C
as

te
/S

ch
ed

ul
ed

 
Tr

ib
e 

em
pl

oY
ft3

 
(in

Cl
u 

A
ss

oc
ia

do
nl

) 
du

rin
g 

th
e 

ha
l/y

ea
r e

nd
in

g 
30

-9
-1

97
9.

 

U
nd

is
po

se
d 

of
 

Co
m

pJ
alD

t8
 r

oc
el

ve
d 

C
om

pl
ai

nt
8 

fin
al

ly
 

co
m

pl
al

nt
s 

br
ou

ah
t 

du
nn

, 
th

e 
ha

lf
 

di
sp

os
ed

 d
ur

in
g 

th
e 

B
al

an
ce

 a
t 

th
e 

eo
d 

of
 t

he
 h

al
f 

ye
ar

 
R

ai
lw

a)
'lj

 
fo

rw
ar

de
d 

fr
om

 
ye

ar
 

ba
lf

 y
ea

r 
l' 

U
ai

ts
t 

pr
ev

io
us

 h
al

f y
ea

r 
O

ffi
ce

 
' 

A
 

r
"
 

1 
I 

--
--

J
,.

.,
 _

_
_

_
_

_
_

 ..
..

..
. -
--

..
 

Fr
om

 
SC

 

11
 

Fr
om

 
ST

 
Fr

om
 

SC
 

16
9 

Fr
om

 
ST

 

39
 

Fr
om

 
SC

 

17
4 

Fr
om

 
ST

 

38
 

Fr
om

 S
. C

. 
Fr

om
 S

T 
r
-
-
-
-
-
~
~
-
~
-
~
-
-
-
-
-
,
 

Pe
nd

in
a 

Pe
nd

in
g 

ov
er

 
le

a 
r-

--
--

'-
--

-
Pe

nd
in

8 
Pe

nd
Jn

a 
ov

er
 

lee
s 

1 
ye

ar
 

th
an

 
1 

ye
ar

 
1 

ye
ar

 
th

an
 

1 
ye

ar
 

6 
1 

A
na

ly
si

s 
of

 N
at

ur
e 

of
 co

m
pl

ai
nt

s 
re

ce
iv

ed
 d

ur
in

g 
th

e 
ha

lf
 ye

ar
. 

Na
tu

re
 0

'/ 
Co

m
p/

Q
in

ts 
: 

Pr
om

ot
io

n 
• 

Su
pc

qc
as

io
ns

 
Se

ni
O

rit
y 

• 
Ha

ra
ss

m
en

t b
y 

Su
pe

rio
rs

/c
ol

le
ag

ue
s.

 
No

n-
ob

se
rv

an
ce

 o
f R

os
te

n 
A

sa
in

stT
ra

ns
f0

1'l
 

Q
ua

rt
er

 
M

Iac
eU

an
eo

ua
 

Fr
om

 C
las

s 
I 

Fr
om

 C
laa

s 
II

 
r
-
-
-
-
-
-
~
 

S.
c.

 
S.

T.
 

S.
C.

 
S.

T.
 

N
um

be
r 

of
 C

om
pl

ai
nt

s 
~
-
-
-
-
-
-
-
-
-
-
-
-
-
~
-
-
-
-
-
-
-
-
-
-
-
-
~
 

Fr
om

 C
w

 
m

 
Fr

om
 C

w
 IV

 
~
 

S.
C.

 
S.

T.
 

3S
 9 1 7 3 41
 96

 

24
 4 28
 

---
---

--,
 

S.
C.

 
S.

T.
 

11
 2 2 1 18
 1 38
 

73
 

1 1 1 8 11
 

~
 

CI
t 



A
PP

IN
D

D
m

' 
(V

ldo
 P

an
 4

'8
 0

1 t
ho

 
R.

ep
or

t) 
St

IIt
nI

tIn
I ~
 r

.a
lII

S/
J/

sp
oI

II
l 0

/ c
q"

",
.,.

, /
ttl

". 
Sc

Md
MI

_ C
M

tfI
Sc

ltM
t/e

d 
1W

bI
 -

,I
o

1
ln

 
(l

nd
ud

ilJ
l 

A
sI

od
at

Io
ns

) 
-t

nt
 1M

 /t
ol

l,.
. e

tdI
Rr

 31
·3-

19
80

 

~
 
~
~
 

fC
int

ar
tt f

JC
Im

 
p

m
Io

u
 h

al
f,

..
r 

C
om

pt
al

nt
s 

rec
eiv

ed
 

du
rin

a 
th

e 
ha

ll' 
ye

ar
 

Co
m

pJ
aiD

tl 
t1n

all
y 

d
i
s
~
 

du
ri.a

a 
th

e 
ha

lf
 y

ea
r 

Ba
JID

Ct
 a

t t
ho

 O
Dd

 or
 th

e 
ba

ll
 ,
..

 

~
 

,__
--6

.--
--,

 
r-

--
--

-"
 

~
-
-
-
-
.
-
-
-
-
-
,
~
 

( 
\ 

Fo
rm

 
S.

C
. 

Fr
om

 
S.

T.
 

Fr
om

 
S.

C.
 

Pr
om

 
S.

T,
 

Fr
om

 
S.

C.
 

Pr
om

 
S.

T.
 

Pr
om

 S
.C

. 
Pr

om
 S

.T
. 

4
·
 

A
 

, 
, 

t 
1 

Pe
nd

ina
 

Pc
nd

fnc
 

Po
Dd

in&
 

Pe
ad

Jn
& 

ov
er

...
 

ov
er

_ 
1 

ye
ar

 
th

an
 

1 
ye

ar
 

..
..

 
ly

ea
r 

1 
_ 

_
_

_
_

_
_

_
_

_
_

 
_

_
_

_
 ~
 
_

_
_

_
_

 ~
~
_
_
 
_

_
_

 
L
~
~
 
_

_
_

_
 .
_

. 
_

_
 

6 
19

1 
39

 
19

4 
38

 
9 

2 

A
na

ly
tit

 or
 Da

tU
re

 o
f (

O
m

pl
af

nf
' re

t'C
ivo

d 
da

rin
a 

th
e 

ha
lt 

)'
fa

t.
 

Fr
om

O
ao

 I
 

Pr
om

 a
..

 n
 

N
um

be
r 

of
 o

om
pJ

aiD
ta 

.. 
r
-
-
-
~
-
-
-
-
-
-
-
-
-
-
-
-
-
-
~
-

-
--

--
--

-,
 

r
-
-
-
-
-
-

--
--

--
--

-,
 

.. 
,-

-
-
-
-
---

--.
 

Fr
om

 a
us

 m
 

Fr
om

 C
IlI

a I
V

 
S.

C.
 

S.
T.

 
S.

C
. 

B.
T.

 
.. 

r-
-'

--
-
-
-

-
-

--
~
 

s. 
c. 

S.
 T

. 
S. 

C
. 

S. 
T.

 

Pr
om

oC
icm

 
• 

22
 

S
 

8 
1 

.
.
.
.
.
 hm

l 
8I

iIId
od

tJ 
.
•
•
 

&
te

ik
ae

nl
 b

,IU
.,.

kl
h/

G
O

II
ea

pe
s 

. 
~
 o

tlt
O

lte
rs

 
A

Iti
G

It 
Tr

aQ
lfe

n 
• 

A
Ilo

tm
al

t o
r S

taf
f' Q

ua
rte

t'S
 

M
l
I
c
e
I
~
 

3 1 4 4 6 82
 12

2 

-'
- 20
 26

 

4 62
 

75
 

12
 

13
 

w
 

C
I) 



APPENDIX IV 
(Vide para 4 of Introduction) 

SlIRunary .of Conc/usloM/R.«tnnmtmdIIliOlls cxmtained in the Report 
Sl. No. Reference to Summary or Conclusion/Recommendation 

para no. in 
the Report 

1 2 

1. 1·12 

1 ·27 

3. 1 ·28 

4. 2'S 

3 

The Committee are perturbed to note that inspite of their 
observations in par a 1.11 oftbeir 21st Report (Sixth I..ok Sabba) 
that tbey are 'in principle opposed to any category of posts being 
exempted from the purview of reservation·. a number of c:atqories 
of posts in the Central Railway have been kept outside the purview 
or nservation order6 in favour of Scheduled Castes and Scbedu1ed 
Tribes. The Committee in their 21st Report (Sixth Lok Sabba) 
and 1st Report (Seventh Lok Sabba) have already sugested that 
the whole policy of reservations and to make reservations appli-
c:able in loto to aU the c:afe&Ories or posts in the Railways should 
be reviewed in consultation with the Department of Personnel 
and Administrative Refonns." They hope this review would 
be undertaken soon so as to extend reservation to all cate-
gories of posts. 
The Committee note that the Chief Personnel Officer in the 
Central Railway Headquarters bas been appointed as the liai-
son 0fIicer to periodically inspect each unit and report the pro-
aress regarding intake of Scheduled Castes and Scheduled Tri-
bes in the Services as per the quota raICI'Ved for them to the Genetaf 
Manqer. The Committee also note that one of the Joint Directors 
(Establishment) in the Railway BoanI, whose Jurisdiction covers 
tbe Central Railway. aho visits various units of the Railway to 
keep a watch over the implementation of Reservation Orders in 
favour of Scheduled Castes and Scheduled Tribes. The CoIllDlittee 
need banily stress that the liaison Officer has to enswe due 
compliance by the subordinate apPOinting authorities or 
the orders and instructions pertainmg to the rc:aervation of 
vacancies in favour of Scheduled Castes and ScheduJed Tribes 
and other bcnc:fits admissibJc to them. The Committee suggest 
tbat the inspections by the Officers of the Ministry of Railways 
(Railway Board) should be made more frequently so that inade>-
quacies detected in the functioning of the Cell in the Railway 
are corrected timely, 
The Committee an: perturbed to note that the points 
brousht out by the inspection held in 1980 were similar to tbe point 
bro1JBbt out by the inspection held two years earlier. This clearly 
indicates tbat no follow up action is taken on the inspection report. 
The Committee expect the inspecting authorities to ensure that 
the deficiencies pointed out by them are properly taken note of 
so that similar mistake are not repeated. 
The Committee note that recruitment to Class-IV is made 
by screening available casual labourersfsubstitutes in the Central 
Railway and if requisite number of Scheduled Castes and Scheduled 
Tribes are not available to fin tbe vacancies reserved for them. 
recruitment is made from the open mar.ket. The Committee re-
commend thaI a Scheduled Caste5fScheduled Tribe officec ~,!I'! 
always be associated with the Screening Committee to saf~ ..... -
the intenlSts of SchcduledCastes and Scheduled Tribes. The 
Committee also desire tbat while enlllging casual labourers 
in the in.itial SlJlBC$. it sbould be ensured that adequate number of 
Scheduled Castes and Sclteduled Tribes are recruited so that t~ 
may not be any difficulty in filling the reserved Quota at the uma 
ofthcir scrceniIli for qular appointment. 
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Tbc Committee note the present policy of the Central Railway 
with rqard to the allotmcatof parcel booking agoncies aDd out· 
'agencies. They feel that it there are Scbedulcd Caste and Scbe-
du1ed Tribe applicants for these agencies they sbould be givea 
preference. so that the~ could better their economic condition. 
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